Papers Laid
5th instalment
(ii) A statement (Hindi and Eng-
lish versions) explaining rea-
.sons for mnot laying simul-
taneously the Hindi versions of
* the above Report.
[Placed in Librecry. See No.
LT-11491/7C].

(3) A copy of the Annual Report
(Hindi version) of the Indian
Institute of Technology,
Kharagpur, for the year 1975-76.
[Placed in Library. See No.
LT-11492/76].

(4) A copy of the Annua! Report
(Hindi and English versions)
of the National Institute of
Foundry and Forge Techno-
logy, Ranchi, for the year
1975-76.  [Placed in Library
See No. LT-11493/76].

(5) A copy of the Annual Report
(Hindi and English versions)
of the Salar Jung Museum
Board, Hyderabad, for the year
1975-76. [Placed in Library

See No. LT-11494/76].

(6) A copy of the Annual Report
(Hindi anq English versions)
of the Indian Museum, Calcutta,
for the year 1975-76. [Placed
in Library. See No. LT-11495/
76].

(7) (i) A copy of the Certified
Accounts of the Indian Institute
of Technology, Delhi, for the
year 1974-75 along with the
Audit Report thereon, under
sub-section (4) of secticn 23 of
the Institutes of Technology
Act, 1961.

(ii) A statement (Hindi and Eng-
lish versions) explaining rea-
sons for not Ilaying simul-
taneously the Hindi version of
the mbove document.

[Placed in Library. See No.
LT-11496/76].
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(8) A copy of the Report (Hindi
and English versions) of the
Executive Committee of the
Trustees of the Victoria Memo-
rial Hall, Calcutta, for the year
1975-76. [Placed in Library.
See No. LT-11497/76].

CALLING ATTENTION TO MATTER

OF URGENT PUBLIC IMPORTANCE

WITHDRAWL OF FIFTH INSTAL-

MENT OF DEARNESS ALLOWANCE

GRANTED TO GOVERNMENT EM-
PLOYEES

SHRI S M. BANERJEE (Kan-
pur): Sir, I call the attention of the
Minister of Finance to the following
matter of urgent public importance
and I request that he nmay make a
statement thereon:—

“The withdrawal of fifth instal-
ment of Dearness Allowance
resulting in growing discontentment
amongst the Central Government
and Public Undertaking employees
threughout the country.”

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): Mr.
Speaker, Sir, The pay structure re-
commonded by the Third Pay Com-
mission was linked to the All India
Consumer Price Index level of 200
for Industrial workers (1960=100).
The Commission also recommended &
scheme for the grant of dearness
allowance so as to compensate Cen-
tral Government employees for the
increase in prices when the price
index went beyond the level of 200.
This scheme was accepteq by the
Government with some improvement
in the rates of dearness allowance.
According to the scheme, the em-
ployees are to be compensated for
every 8 points increase in the 12-
monthly average of the index above
200.

In accordance with the above for-
mula, 9 instalments of dearness allow-
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ance were sanctioned to the Central
Government emplpoyees with effect
from 1.5.1973, 1.8.1973, 1.10.1973,
1.1.1074, 1.2.1974, 1.4.1974, 1.6.1974,
1.7.1974 and 1.9.1974, respectively
to cover the price rise upto the
average index level of 272. The Pay
Commission had recomended that
when the price level rose abcve the
12-monthly average of 272 (1960=
100) Government shoulq review the
position and decide whether the
dearness allowance scheme should be
extented further or the pay scales
themselves should be revised. Accord-
ingly, after the price index had
crossed 272, Government discussed
with the Staff Side of the National
Council (JCM) the question as to
how any further rise in price index
should be compensated in the case of
the Central Government employees.
After protracted negotiations with
the Staff Side, it was decided to
grant 5 additional instalments of
dearness allowance to the Central
Government employees at the rates
recommended by the Third Pay Com-
mission w.ef. 1.10.1974, 1.11.1974,
1.12.1974, 1.2.1975 and 1.3.1975 res-
pectively. This covered price rise
upto the 12-monthly average index
level of 312.

In April 1975, the 12-monthly in-
dex level crossed 320 points and
during the discussions with the Staff
Side for the five instalments, it was
contended on behalf of the employees
that the sixth additional instalment
should be paid from 1.5.1975. How-
ever, because of financial constraints
angd the repercussions on state Gov-

ernments, who were complain-
ing of the Central Govern-
ments liberality, the Central

Government did not find it possible to
grant. the sixth instalment of dearness
allowance. Meanwhile at the end of
Januury, 1976, the 12-monthly index
average dropped below 320 and ac-
cordingly the sixth instalment of
dearuess was no longer payable as
from 1.2.1976. When, however,
persiitent demands were made for the
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payment of the 6th instalment of
dearness allowance in the Parliament,
the Houses were informed that the
question of payment of the sixth in-
stalment would be considered in the
context of the continuous decline in
the price trend and that before a
final decision wag taken in the matter,
the Staff Side would be consulted.

The 12-monthly index average, how-
ever, dropped below 312 in April 1976
and below 304 points in June 1976,
i.e. the levels at which the last two
sanctioned instalments became ad-
missible. Consequently, one instal-
ment of dearness allowance already
sanctioned (the 5th additional instal-
ment) became due for withdrawal
from 1-5-1976 and another instalment
(the 4th additional instalment) from
1-7-1976. However, after discussing
the matter with the Staff Side of the
JCM, Government decided in October
1976 that the sixth instalment of addi-
tional dearness allowance need not
be paid and keeping this and other
relevant considerations in view, only
one instalment of dearness allowance,
viz., the fifth instalment need be with-
drawn from 1-7-1976. Later, because
of numerous representations received
from the Staff Associations, M.Ps. and
others, it was decided to waive the
recovery of the excess payment of
dearness allowance which had beea
made from 1-7-1976 to 30-9-1976 so as
to minimise any hardship to the em-
ployees.

The withdrawal of the 5th instal-
ment, which should have been made
from 1.5-1976, was actually effected
from 1-10-1976. Besides, the with-
drawal of the 4th instalment of dear-
ness allowance which should have been
made from 1-7-1976, has not yet been
effected. It will thus be seen that
Government have shown utmost con-
sideration in dealing with the dearness

allovance payable to the Central Gov-
‘e/{x:ent' employees.

SHRI S. M. BANERJEE: This
matter was discussed with the offi-
cials of the JCM and fortunately, Shri
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Subramaniam was also present who
presided over it, in the month of Sep-
tember 1976, The same argument as
is contained in the statement, v/as
advanced by the Finance Secretary
who was present in the meeting and
after hearing both the parties i.e. the
staff side and the official side, the hon.
Minister has stated and I am quoting
I from the minutes:
! «After further dscussion, the
Finance Minister informed the staff
side that the Government hav2
noted the views expressed by the
staff side and would consider
them.”
What were the views of the staff side?
He said that the recommendation oI
the Pay Commission, as very correct-
ly stated by the hon. Minister, was
that as soon as the figure reached
272. Government should take a
decision either to continue payment of
dearnesg allowance under the oresent
procedure or to revise the pay struc-
ture. We always wanted that the pay
structure should be revised but that
was not granted on account of econo-
‘mic conditions. The hon. Minister had
stated that wheu the figure reached
320 the staff side were legitimately
. entitled to another slab of dearness
allowance. When the question of the
6th instalment came up, the Govern-
ment decided after discussion, that the
. 6th instalment of additional DA need
i not be paid. When we were told that
' the figures have gene down to 304, we
said: “All right; let this be adjusted.
Let the 6th instalment of DA whicn
:was due at 320 not be paid.” We
'never could imagine that even after
: adjustment of the 6th instalment of
the DA, Government would withdraw
the 5th instalment of DA. The Pay
Commission’s recommendation wa}
‘this. In Chapter 55, para 8 of the
Third Pay Comniission’s recommenda-
tions, they Lave said that the adjust-
ment in the DA should be made whea
the 12-monthly average of the Index
(1960—100) changed by 8 points.
Dearness allowance for the Central
Government empicyees has been re-
quested on thisz basis.
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But here in this case, Government
did not wait even for six monihs.
Prices were coming down. We are
also aware. But can the hon. Minister
deny to-day that the the price level in
March 1976 was 286; anq in August
1976 it was 208? There had been a
rise of 12 points—I am quoting from
the Reserve Bank Bulletin and other
documents —in these few months, viz.
from March 1976 to August 1976. The
figures for September-October 1976
are not yet availeble. I am sure that
{hey have aiso shown an upward
trend. So, this withdrawal of the oth
instalment of the DA was something
which we never expected, because we
had placed ali our cards. We were
reasonable enough, when the question
of 3 instalments of DA came up, we
had a discussion with Shri Jagjivan
Ram. The hon. Finance Minister was
not present. He was abroad. And we
agreeq that whatever may be the
arrears, let them be deposited in tke
Provident Fund. When the question
of 5 instalments of DA came, the
hon. Minister was there and a settle-
ment was e€ffecied; and I had to incur
the displeasure of many employees.
There was a calculated propaganda
against us, because we had not signed
any agreement. We agreed ang said:
“All right; you give us the five ins-
talments of DA.”

The Pay Commission’s DA formula
was modified. That formula said tna
the rate or quanium of DA would be
3 per cent and 2 per cent for Class
III and IV employees. It was modi-
fied after a sustained campaign DLy
us and after protracted negotiations.
It was raised to 4 per cent and 3 rer
cent in the case of Class III ang Class
IV employees. Unfortunately this vwas
also reduced to 3.5 per cent and 2.5
per cent and then the five instalments
of DA were paid. Even then the
Central Government emp'oyees did
not agitate. The formula which was
improved and mcdified after mutval
negotiation, was again modified and
brought to the leve! of the Pay Com-
mission’s recommendations, vilich
we hated. And then we lost. It was
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3} per cent instead of 4 per cent and
it was 2} per cent instead of 3 per
cent—for 5 instaiments. We, the Cen-
tral Government employees, waited
for 2 years for the DA to be given,
je. till the conditions improved. I
don’t blame the hon. Minister. Tae
country was in a difficult position.
There is nc doubt it. Could we not
wait for a few months and see whethet
the prices came down to 296? If th=
prices came down to 296, we would
have had no case. But the whol2
difficulty was that it was 304; and it
was deducted. Another reason why
I am moving this is that there is an-
other statement that it will not stop
here; the {th instalment of DA will
also be deducted. You may take
advantage of the Emergency, and do
it. But let this matter be referred to
arbitration. We are prepared to it.
We do not want to fight during this
Emergency. Let me make it clear
that the government employees are
mnot interested in getting dearness
_ allowance. Let the wage structure be
revised. Let thc wages be revisad.
Let bi-partite agreement take Pplace.
Let bilateral negotiations take place;
we are prepared. We are prepared
for the revision of the wage structure.
We are not interested in getting dear-
ness allowance of five rupees this way
or that way, bui the present with-
drawal of dearness allowance I say
is wrong, irregular, illegal and a
breach of faith. I say this on the
basis of the figures available with
me. We have quoted everything
before the hon. Minister and before
the Finance Serretary and I still sav
that the whole matter shoulq be re-
ferred to arbitration. The hon. Minis-
ter says that the question of dearness
allowance is arbitrable under the
JCM scheme. So, unless the JCM is
wound up, the matter is arbitrable,
Let this be referred to arbitration,
whether we are entitled to dearness
allowarce, whether the sixth instal-
ment was due or not, whether the
withdrawal of the fifth instalment is
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legal or not. Let this be decided not
by the hon. Minister, not by me, let
it be decideg by arbitration.

So, I would ask whether it is a
fact that the employees reluctantly
agreed that the sixth instalment need
not be paid provided there was no
withdrawal of dearness allowance. I
am not an asirologer, but from what
I could read from the face of the hon.
Minister and his staff, I was under the
impression that no deduction would
be made, but without calling another
meeting of the standing committee, of
which I am aiso a member, the order
was suddenly issued to withdraw
dearness allowance.

Secondly, is it mot a fact that fve
instalments c¢f dearness allowance
which were paid were on the basis of
the scaled down formula, and if so,
whether the hon. Minister will revise
it now ang restore the old formula,
and pay on that basis what we are
entitled to from 1-1-75?

Last, but not the least, let the
whole matter be referred to arbitra-
tion. Let an impartial person judge
whether the wthdrawal of the dear-
ness allowance was proper or not.
We shall abide by the decision of the
arbitrator.

I would like t{o get specific answers
on all these puints.
/

\/SHRI C. SUBRAMANIAM: I am
sorry the hon. Member is creating a
problem when there is no problem at
all. He talks about large discontant
among the Government employees.
On the other hand, I am sure the hon.
Member is aware that when we
granted the five additional instal-
ments of dearmess allowance evea
though at that time we were still 1n
the grip of inflation and were trying,
to fight it, I pcstponed my journey,
avoiding attendance of a very impor-
tant conference, so that I could settle
this matter, and then I did settle it,
and we gave all five instalments, and
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there was general satisfaction that
this matter had been settled fairly
well. No doubt there was the ques-
tion of the sixth instalment because
the monthly figure had reacheq more
than 320, but thal was all discussed.
Why do you reopen a question on
which settlement has been reached
and on which there has been general
. satisfaction? You want to create €is-

. sat?a’ ction.

HRI S. M. BANERJEE: It has bean
created by the Finance Ministry. Thi3
is the statement of the Finance Secre-
tary, I have got it.

S
SHRI C. SUBRAMANIAM: There-
fore, I do not want to reopen what
i has been discussed and settled and
i has given some satisfaction to the
‘people. We are all interesteq eitner
as politicians or trade union leaders
i that there should be something about
: which we should be fighting. To im-
' press upon the people that we are the
: real champions of the employees ar.d
all the others are against us, this at-
titude you shouid give up. I tell you
that I have the interests of the Gov-
ernment employees at heart muchk
more than those who are supposed to
fight for them. They are not really
interested in fighting for their ia-
, terests, but only in establishing their
i leadership. This is the only difficuily
i with which we zre faced today. And
i this will have to be squarely faced
one day or the other, and that is why
I said in my Budget speech that
more than landlordism, this labour-
lordism should ge.

Therefore, this sixth instalment Le-
came due when the prices were go-
ing down. We did not want to take a
decision to further inject money into
the system. In addition to that, all
the State Governments were protest-
ing—when we granted five instdl-
ments—that they should also be en-
abled to provide D.A. to their em-
ployees, because they were as goni
as, if not better than, the Central
Government employees. Under that
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pressure, I said, let us see how the
prices were behaving. Fortunately .
this figure of 320 remained only for
some time, After that, it started
coming down. Then I said, “Let us
wait and see how the further trend
goes.”

In December 1975, the 12-monthly
average, was 320.92; in January 1976,
it came down to 318.58; in February
1976, it was 315.67; in March it was
312.75; in April, it was 309.92; in May
it was 306.63; in June, it was 303.76;
in Juiy, it was £01.50; and in August
1976, it came down to 229.58. I can
tell the hon. Members that the figures
of September and Ociober will be
less than this figure.

Therefore, in this context, we tried
to find out whether the instalments
which had already been given should
be withdrawn. For tha% purpose, I
had to take into account the six*h
instalmenty which was due which we
had not paid. Therefore, the cut
should not be made automatically;
there should be some time lag so that
they could be compensated for the
non-payment cf the sixth instalment.

The Finance Secretary had a dis-
cussion, as i* was pointed out by the
hon. Member and the question was
whether there should be a cut of two
instalments or one instalment. Then
in a meeting, I said, “I take a neutral
atti‘ude.” Then there was some dis-
cussion between the official side and
the side of the representatives of the
employees. 'The officials took an at
titude that ‘hey were entitled to cut
two instalment as from a particular
date, Then I tock a decision in favour
of the employees to cut only one
instalment and that too from 1-7-1976.
That wouild mean that we had paid
from 1-7-76 to 20-9-76 D.A. for three
months. Therefore, this will have to
be collgcted as arrears from the
employees as overpayment to thermn.
I* was that decision which I gave.
After that, there were representatiens
from the Government employees tiat
this overpayment during these three
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months should no* be recovered. As
a matter of fact the suggestion was
that it could be adjusted later on
when they were repaying the second
instalment of *he impounded D.A. I
took a more generous view and said
that let us not postpone it. We should
give it up once for all. Therefore, it
will come into effect from onty
1-10-76 and this has given general
satisfaction to the Government em-
ployees. I waniec to do it expedi-
tiously because there were some
complaints tha: the representatives
had not been consulted, when I gave
this relief. This is #he real difficulty.
What is important is not the relief,
but somebod; should show that he
Wwas responsible to get the relief.
That is much more important.

SHRI S. M. BANERJEE: We mever
saigd.

“SHRI C. SUBRAMANIAM: 1 am
not talking about you. Do not put a
cap on yourself, which was intended
for somebody eise. Therefore, to say
that we are nct taking a liberal at-
titude with regard to Government
employees aud therefore, there is
some discontentment is not correct. I
am not suggesling that there should
be some discontentment when there 18
not.

I would iike to point out to *he hon.
Members that in view of the fact that
we have cut only one instalment in-
stead of two and we have allowed “he
other to continue beyong 1-11-76,
whatever was payable by way of the
sixth instalment for a particular
period, because that was payable only
for a particular period. This has been
more than compensa‘ed from 1-11-75.
As long as we do not cut the second
instalment, this would be an over-
payment also. I am not just taking
a legalistic attitude because I know
#hat the prices are behaving in a
little erratic way. Therefore, I have
not taken a decision yet to cut the
second instalment a’so. So, under
the circumstances; as far as the re-

presentation that there is some sort
of discontent growing and therefore
we should look into it is concerned, I
have lookeq into it and I have taken
a most liberal and favourable attitude
as far as the emnployees are concerned
and I would like to give an assurance
to the House that I will continue to
take the same liberal and generous
attitude as far as our employees are
concerned.

SHRIMATI PARVATHI KRISH-
NAN: I appreciate very much the
Minister’s sympathy towards the
Central Goverrment employees aad
1 also appreciate his statement that
he will continue to consider the
matter sympathetically. But what 1
would like fo point out is that this
issue of payment of dearness allow-
ance he said it hag to be taken into
account bearing in mind the steps
taken in order to check inflationary
pressure—is now coming up for ‘wo
other reasons also, It is not only a
question of whether this instalment
or that instalmert is due and why it
is being held back or not being paid,
but ‘here is also a growing feeling in
all sections of the employees that
today there 1s something seriously
wrong with the CPI (I mean the con-
sumer price index) itself.

The point is that ‘he figures <hat
have been quoted, particularly today
which regard to period from June to
September, are totally notiona] ag tar
as we are concerned. The reality ot
the situa‘ion is something qutie
different. Scarcity and the retail
prices that are there are something
that are hitting quite hard and are
*he general talk amongst citizens as
a whole. So it is not only a question
of the Central Government employeas.
Therefore, T wou!d have appreciated
it if the Miunister could also have iu-
dicated what is being done about :t.
This is not something new, we have
had price index frauds in the past
where there were investigations into
the whole thing—in Bombay in
Ahmedabad and ir West Bengal aiso
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lately—where arrears haq to be paid
because it was found that the figures
had been manipulated.

Therefore, apait from this question
of DA which my colleague, Mr.
Banerjee, has already dealt with, 1
would like to know from the Minister
what is to be done about “his notional
consumer price index I would request
the Minister to let us know whether

it would be pcssible for him and it

so whether he will take up this ques-
tion of dearness allowance being sent
4o arbitration—which is something
which was discissed ang decided upon
in principle guite some time back.
Whatever refection is there, it is not
that it is being manipulated—I think
the Minister should be a lit'le mor2
graceful than that—but it is a re-
. flection on reality.

| It is better io face reality—because,
{on the one hind you say that dear-
.ness allowance being paid to the
" Central Government employees means
more money going into the markel
and it means gning back on the steps
taken to check infiationary pressures
and, on the oither hand, bonus shares
' are being given. Is that money not
being pumped intc the market and,
that too, liberaliy? Therefore, you
have to take into account the over-zli
situation. And this is where the ques-
+#ion comes that if the people have to
tighten their belts, why should it be
only one secticn of the people whn
would have to tighten their belts?

Therefore, I would request ‘the
Minister #o0 let us know—all this time
that 1 was speaking, he might have
given second thoughts to the question
of arbitration-—whether he will coi-
sider referring this matter to arbitra-
tion so that the matter can be sorted
out once for ali by the process cf
arbitration; and secondly, whether he
could give us yn assurance *hat the
whole question of the manner in which
the consumer price index is being
worked out wiil be fully investigate-
by a Committee to be set up, con-
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sisting of Members of Parliament
who are knowledgeable in this matter.
so #hat the pecple’s fears are allayed
and the consumer price index has3
more connection with reality and the
market outside, instead of its being
a ngtional figure.

SHRI C. SUBRAMANIAM: I am
glad that the hen. lady Member tried
to be more persuasive instead of
being aggressive as Shri Banerjee
hag been.

SHRI INDRAJIT GUPTA (Ali-
pore): Let us see, how you respona.

J/ SHRI C. SUBRAMANIAM: The
general theme of Shrimati Parvathi
Krishnan was that the consumer
price index, not the Communist Pariy
of India, needs ; second look into 1t
and that we should look into, how it
is being done. Rightly or wrongly,
all the increases in the dearness
allowance that were given were in
this basis. At thal time, nobody com-
plained, and we also did mot <ay
that this was something notional.
Therefore, having had all the advant-
ages on the basic of the consumer
price index, 1 o not think, anybody
should have any grievance, when it
is coming down and say that there
is something wrong. We are taking
decisions on *he same consumer price
index.

I myself am not satisfied with re-
gard to the way in which this con-
sumer price index is being calculated.
Not only now, but for sometime, I
have felt that this requires some
improvement with regard to working
out this index. I think, the Labour
Ministry is at it and they are trymg
to evolve a formula which would be
justifiable under the -circumstances
existing *oday, but I do not want to
anticipate what it is going to be,
because to change a thing is much
more difficult and it is easier to go in
the same old way rather than make
even good changes, as we find always.
Even when we make a good change
in the Constitution, it will be opposed,
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because it is a change. Therefore, 1t
will have to be a cautious approach.
But the Labour Ministry is at it and
I hope, someathing will come out.

As far as the other arguments are
concerned, i is a question of stating
all the arguments of Shri Banerjee in
a more pleasant manner, I want to
assure the hon. Member that there is
no question of going to arbitration. 1
would like them tc give up that at-
titude, becavse we are settling things
most amicably, and, therefore, let us
not get into an attitude that some
third party is 1equired to settle our
dispute. I hope, they will give up
that attitude.

SHRIMATI PARVATHI KRISE-
NAN: It is not that when the coa-
sumer price index goes up, we were
happy. When we say that it shouid
be investigated, equally there is the
risk of its coming down. We are
basing ourselves on the realities out-
side. -

\/ DR. RANEN SEN (Barasat): Mr
Speaker, Sir, after making a long and
hard-hitting speech, the hon. Minis-
ter, when he was replying to the hon.
lady Member, made a very pleasant
speech, Inspite of that the point re-
mains that there is a lot of confusion
about this consumer price index. It is
an undoubted fact that there have
been many challenges to the actual
method of computation of the con-
sumer price index and jt is known
to the Minister. On the last occasion
also, this point was raised here. In
spite of going to the whole question oI
consumer price index, have the Gov-
ernment thought over two things,
namely, one as is suggested by the
Pay Commission itself, as far as I
remember, that there should be a
thorough wage revision after it
reaches a certain point, 272 probably?
This is my saggestion. Is the Gov-
ernment prepared to censider this
point so that all these quarrels over
computation of consumer price index,
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and whether the workers are hard-

hit or not, are done away with to
some extent?

No. 2—At the same time, has not
the Government claimed—and to a
certain extent, it is also a justified
claim—that the economy has reached
a certain point which is not very bad..
though not very good according to wus,
ang there is an abundance of con-
sumer goods? So, my second point
is: whether the government is pre-
pared to consider setting up of cheap
shops to supply essential commodities
to government employees, extending
it to the employees of public sector
undertakings and ultimately to all
workers and wage-earners. [ want
to know whether government is pre-
pared to consider this question in
view of so mucih of foodgrains in our
stocks, so much of groundnut being
produceg by thic country and there
being so much of oil seeds.

These are the two points to which I
would like the Minister to reply.

SHRI C. SUBRAMANIAM:- The
first point made by the hon. Member
is to have a general wage revision. 1
do nét know whether this is an appro-
priate time to launch upon a wage
revision which wil] have wide-ranging
repercussions nof only on the central
government employees but naturally
immediately it will have its repercus-
sions on the state government em-
ployees and iocal board employees
and jt would not stop there and it
will have repercussions in the indus-
trial sector also. We are just now
trying to stabilise our economy and to
have stabiliseq prices and, therefore,
at this stage to go and launch upon
a wage revidion, in my view, wil] be
a foolish venture. Anyhow I do not
think the time has come to think in
terms of a general wage revision.
But when the appropriate time comes
—it is not as if we are wedded to this
once for all—and when there is »
better stability in the economy, cer-
tainly this matter can be looked into
and at that time, the much-talked off
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national wage policy can be kept m
mind because it is not merely decid-
ing what A government employee
should get w®s there are distortions
_even within the government economy
jtseif, between the  public sector
undertakings and the central gov-
ernment cmpovees and then there 13
the difference belween the state gov-
iemment empioyees and the central
| government employees. All that w.i.u
‘be a very comprehensive exercise
! which, I submit with all humility, this
'is not the time to undertake.

With regard to the consumer goods,

' he made a very relevant point. What
is important is that the prices 0%
consumer gocds should be contained
and stabilised. This is the policy
which we arc adoptng to-day. Not
merely the ceniral government <ca-
ployees—we seem to think that the
central government employees only
live in this ccuntry ang nobody els:—
(Interruptions) but it is a question of
all consumers, particularly, the poorer
sections, the lower middle class, etc.
, Therefore, we are trying to evolve a
. policy. While it is necessary to con-
‘tain the prices, there is a case for
: giving more importance to holding the
price line of consumer goods. It is
| here that we have taken into account
. the most essential commodities like
: cereals, then, to a certain extent, pul-
i ses, edible’ oils, sugar, domestic ([uel
jand the common man’s consumel
cloth, what is called, the standard

cloth. In this we are drawing up a

plan. After ail why does the price

increase? Whenever there is a psy-

chology of scarcity, even though there

is no real scarcity, immediately the

prices go up, particularly in these

articles. That is why we are trywng

to draw up a pian so much with ve-

gard to these 5 or 6 commodities and

we hope to balance the demand and

- supply mostly from indigenous pro-
. duction but if indigenous production
"is not adequate. to have adequate
imports also. Fortunately, our foreign

exchange position is a little bit satis-

factory. Therefore, we can afford to

import some of these consumer gocca

KARTIKA 12, 1898 (SAKA)

5th instalment 22
of DA (CA) ’

also. So, a plan is being drawn up
and, as a matter of fact, for the last
three days, we had detailed discus-
sions in various forums for this pur--
pose and I think what we are now
planning will bring about a certain
stability witih regard to consumer
goods. I woula request the hon
Members to wait and see how this
plan works. But I have some conli~
dence that we are moving in the right
direction and we are likely to stabi-
lise the prices of consumer goods.

v

SHRI INDRAJIT GUPTA: Let me
also try to be non-aggressive....

\SHRI C. SUBRAMANIAM: I am
glad there is a general response,

v SHRI INDRAJIT GUTPA: I do not
think ‘my colleague Dr. Ranen Sen
was suggesting that only Central
Government employees live in this
country. But of course, the hon.
Minister has to pay DA only to the
central government employees and
not to others. That is the whole point,
Therefore, his suggestion is that if
a scheme of subsidised foodgrains or
supply of essential commodities at
fixed price made to the Central
Government employees, it would be of
advantage to the hon. Minister because
the dearness allowance commitment
that he has would go down. That is
the whole point. What is the use of
making a joke like that, ‘that he-
thinks that only Central Government
employees are living in the country.
There are other people also’ You are
not paying dearness allowance to
other people. You are paying it only
to the Central Government employees.

The whole idea behind this dear-
ness allowance is that if it is not upto
100 per cent, but at least upto a
varying degree, according to different
wage and salary slabs the rise in the
cost of living should be neutralised
from 75 per cent, in some cases upto
90 or 95 per cent by giving them
additional dearness allowance above:
a certain point in the cost of living
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index  the idea being, that if that is
not done, the real wage of the em-
ployee actually goes down.

During the prolonged period when
5 slabs of dearness allowance had
become due but were with-held
‘before the matter was settled, the
real wages of these employees had
considerably  deteriorated. They
suffered because of that and it must
be remembered also thai when addi-
tional dearness allowance was sanc-
tioned, five or six slabs or whatever
it was, half of that was being im-
pounded already. The workers are
not getting it in cash. It is being im-
‘pounded anq deposited in the com-
pulsory deposit account. To that ex-
tent from the actual amount <f pu--
chasing capacity in cash which is
accruing to the worker, the individual
employee, the amount has been
reduced, considerably.

The hon. Minister hag told us many
a time that the whole philosophy be-
hind this is to restrict the injection
of money supply into the economy
because that is the basic motivation
for inflation. Shrimati Krishnan
‘made this joint just now. That is the
‘only one question I would like to ask.

A whole package of measures was
introduced by the Government, not
so long ago, to curb unnecessary ex-
pansion of money supply. One of
those was the compulsory deposit
scheme. Government, from time to
‘time, takes these ad hoc measures—
to withhold certain instalments or to
pay them partly or to persuade the
-employees to deposit in the provident
fund account—so that cash money
supply should not increase. By and
large the employees are co-operating.
The working class ag a whole is co-
operating. The scheme has been ex-
tended for another year. It has al-
ready been provideq that next year
when the time comes for repayment,
‘the repayment will not be in cash.
Tt will be deposited in the provident
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fund account. Nobody can blame the
workers, or the Central Government
employees on this account. I do mot
want to make 3 counter gibe like that.
But what about other places from
which money supply is increasing and
which will ultimately anq inevitably
generate inflation and again put the
cost of living index up and again give
rise to payment of additional slabs of
D.A. and again there will have to be
some kind of confrontation or meet-
ing or something like that? Is it
desirable?

One of the items in the package
was ‘restriction of dividends of com-
panies’. That was removed later.
Another jtem was restriction on the
unlimited issue of bonug shares. That
was withdrawn later. Certainly, if
in place of one share I get two shares
if I am a shareholder, when the divi-
dend becomes payable, naturally
more money will be given to me in
cash by the company as dividend.
That restriction was withdrawn.
Thirdly, there is a credit squeeze so-
called with the Reserve Bank and the
national banks-supposed to be the
sentinals of it.

I may just quote one thing which
has appeared in the press two days
ago: .
“There had been a spectacular
rise in bank credit to the commer-
cial sector between the end of
March and October 1 1976 by Rs.
1062 crores which was more than
three times the rise of Rs. 313 cro-
res in the corresponding period
last year.

Till recently the monetary autho-
rities could claim that the rise in
bank credit had been largely on
account of advances to finance food
procurement. However, in the last
two weeks of September bank cre-
dit for purposes other than food
procurement ruse by Rs. 119 crores
while food procurement credit dec-
lined by Rs, 20 crores.
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financial year
expansion in

Even taking the
till October 1, the

non-food bank credit ‘had been”

Rs. 471 crores which is nearly 80
‘per cent higher than the expansion
of Rs. 262 crores in the correspond-
‘ing period of the 1975-76 financial
year.”

It' is obvioug that these people grab-
bed a substantial amount of credit
which they could not have done with-
‘out the collusion of Reserve Bank
and nationalised banking authorities.
These are the fountainheads of infla-
tiori, whereby money supply is being
pumped into the economy and infla-
tion is taking place, Only the ques-
tion of restricting wages and im-
‘pounding the DA is being given lot
.of publicity and we are being accus-
ed of being labourlords and all sorts
-of things, but what is it that is going
ion here? Hon. Members on both
'sides of the House have suggested
ithat there should be a full-dress dis-
!cussion on the rising trend in prices.
But Government is reluctant to dis-
cuss that. We can’t have this discus-
sion and this full-dress debate in re-
lation t» the DA question which in
turn depends upon the cost of living
index. JIf you want to restrict money
supply, do it at all places, do it all
round, why should the employees and
workery alone be made to suffer this
cut and impounding whereas the
‘commercial sector people, the mer-
chants and jindustrialists are being
allowed unlimited credit in this way
which goes on increasing by leaps
and bounds? We are losing one of
- the most important gains of the early
period nf emergency for which even
countries abroad have praised India
for its performance. If this trend is
allowed to continue it would be a dan-
gerous situation for the country.
{Therefore I would request him to
‘slar,jfy this question.

i YSHRI C. SUBRAMANIAM: As a
matter of fact the discussion has gone
much heyond what has been said in
the Calling Attention Notice, but it is
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a very important matter which has
been raised and I do not want to
shirk the responsibility of answering
the points which have been raised by
the hon. Member. First of all I would
like to echo his sentiments with re-
gard to the cooperation of the work-
ing class which we have been getting.
This cooperation had been excellent -
and continues to be excellent. My
only anxiety is, while it continues to
be excellent, there are some people
who are aggreived about this, and we
shoulq not allow any scope for the:
mischievous elements to play politics
with regard to this question of the
employees and industrial workers.
That is our anxiety today. And I am
sure in this respect we will have the
full cooperation of hon. Member Shri
Indrajit Gupta and his group. This
would be my first observation regard-
ing the point made about the coope-
ration of the working class.

Regarding impounding of DA, it is
not being taken away by the Govern-
ment. We give the attractive rate of
interest of 12-1/2 per cent on the im-
pounded D.A. The question is whe-
ther our employees and workers
should go on spending as much as
they earn or whether they should
have gome sort of saving habit. It
has become a national philosophy that
we shall not be consuming more than
what we are producing. On the
other hand, we shall have to con--
sume less. This is the most import-
ant thing and this has become our
nationa] philosophy.

That is why my last budget was
saving oriented rather than tax-orient-
ed. This will have to be stretched
further. If it is impounded it is to
his own benefit that it will accumu-
late and will be available to him and,
particularly, if it goes to the Provi-
dent Fund then he can draw the same:
at the time of emergency. Therefore,
this should be .encouraged rather than
something considered to be imposed
on him. This should be realised by
those who speak on behalf of the
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workers and
‘ployees.

the government em-

Sir, the next point made by the
hon. Member was that the Govern-
ment has responsibility to pay dear-
ness allowance to government em-
ployees, 1 agree. But, Sir, all of us
‘have a joint responsibility for the
‘people as a whole. Who pays dear-
ness allowance to the agricultural
labourers who are getting only Rs. 4
to Rs. 5 per day? Who pays the dear-
ness allowance to the unemployed.
“We will have to look into the whole
picture rather than just say you are
responsible to pay to your employees
dearness allowance. Our responsibi-
lity extends to the entire people. I
‘have to take a decision in the context
of the national situation rather than
a particular section of the people.
“This is what the Prime Minister has
been emphasising. Let us not take
sectoral view but a national view.

Sir, the other point raised by the
hon. Member is very pertinent. It is
with regard to credit discipline. The
"hon. Member quoted some figures.
They are very alarming figures but
they are real figures. We are very
much concerned about the same. We
are meeting soon after this to discuss
‘this question. It is not as if we are
discussing it for the first time. I take
meetings every two to three months
with regard to the money supply.
Inspite of that I do agree that some-
thing has gone wrong. We shall
identify as to where and how it has
gone wrong and who is responsible
for the same. I want to assure the
House that we will take adequate
measures for the purpose of seeing
that the overall money supply 4s con-
tained within certain limits because
it is the overall money supply and
availability which determineg the de-
mand and supply position either for
price increase or for price decrease.

With regard to the question of
bonus share, Sir, the whole implica-
tion is not being understood. We
have removed the dividend restric-
tion mainly because we want equity
formation which was being impeded
earlier. It is for the purpose of equity
formation and for the purpose of new
investment—we may be wrong ‘in our
judgement—that we removeq the divi-
dend restriction. Once we remove
the dividend restriction what does
the bonus share mean? It means
that out of the profits they have teo
pay whether they pay one bonus
share or two bonus shares. When
there is no restriction on dividend
and when you make it a bonus share
what is kept as a general reserve you
convert it into equity. So, the equity
base of that concern gets strengthen-
ed. Simply issuing bonus shares does
not increase the profit as whatever
they are paid they are taxed on that.
It is not as if they pay corporate tax
on the profit earneq by the Corpora-
tion. When it goes as dividend to the
individual that is added to this income
and on that he is called upon to pay
income tax. If it has to be further
looked into certainly the Budget is
coming and we shall make a further
exercise and fing out as to whether
there are any loopholes or not.

SHRI INDRAJIT GUPTA: What
are your bank executives doing?

"/SHRI C. SUBRAMANIAM: Of
course, there is something wrong. We
are looking into it.

7 MR. SPEAKER: Since you said
that just after this you are going to
consider the question of increased
money supply, instead of a periodical
consideration, quarterly or half yearly,
when the thing has gone wrong, would
you have a quicker, monthly, review
of this. So that the situation is kept
under control constantly?
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Vv
' SHR] C. SUBRAMANIAM: Thank
you. I shall try to continuously moni-
for and see that these distortions do

0t take place.

_‘/eﬁ TREAT et (e )
e oY, aCRC &1 erar & 5 12
JEFY § SONRT A AIET 312
A 304 8 T, T 8 Qe A Y
g TET I gD FH-
R fR T FEFET F W HE
Y wF=TiEEt Fr i wfafom 5 ar agarg
w1 forerar o7 I a8 7g) [T IRAE )
AT AT Y , W T HT FEAT WL
&7 ¥ 2 v A9T 7 Fwg T SN
o Fg REFE RN N o F
=160 afg g€ &) 9F " Al
HAt ft Y oY ff IR F @A
gdey ot € fF af), 3q sfedr A
Wi §, gafed # Armr § B R W
WgFa AT oAaeF R F e
a ¢ a1 FraTA @Ry Aar QO W
oY 359 gt fF I N = fww g,
ar dw foaar @A F1 W gEwE §
(SR A AT A ST E? e
WH S ey E A a1 §
FIE A FWIR AW T WY, | Qar
T & et 7 3% Frww T wAT AR Y )

RS Y, F 39¥ T A A Fqrar
g5 T F ffem A Fow
amn N30 fewdw fumer | 97 3
AT § AT W A} wAfeat Foqw
FT & faar fra £t § fig argd o7 o<
T ST § W ag o Pk
e

“There has been a steep rise in
the prices of almost all foodgrains
including vegetable oil during the
past two weeks in the capital’s
wholesale as well as retail markets”.

AT, e ¥ § AT W@
o A wq O qR = §F F9
WA E A @D TR TR 5
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Fmi 3@ @ § A arwT frw
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F oFr g & 9 e wiwE A W
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AT ATH Tt & e A @ E
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T F fag 40 NS EedT F67 7
g7 92 wor afadd e FQ §
afeq forl & o § s fed
fr fmit P A9 N e @ A
a7, a1 qf 3, qF W WT FL
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AT T A Iaw qTe fee w0
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a8 @6 & 5 g4 ot 7 Awa oy
AR I *F F 13T F fay F1-fqa i
F Few@ ¢ @ A7 I Ay,
W 7 Y 3y T & AT 7 www poi



31 Withdrawal of 5th NOVEMBER 3, 1976 instalment of DA (CA) 32

[ = fypfa fag )

S A A IR o
fF F W g wfkE & aF
@ 7§, 2t A @ A o
F7 §1 R WA W T@ FQ §
20 =T & nfa® & w9 ) A3 g
& & gmar argar § F ooy 9%
fag 7T frar .

12 hrs.
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v SHRI C. SUBRAMANIAM: As
usual, the hon. member has emitted
more heat than any fresh light on the
issue. The only thing is, he has spoken
in Hindi and unfortunately I cannot
speak in the same language. The only
new point he emphasised was—not
that it was not made by others—he
quoted some article that prices of food-
grains had gone up during the last two
weeks. 1 do not know which last two

yeeks he was referring to.

SHRT RAMAVATAR
This is about July.

SHASTRI:

/SHR] C. SUBRAMANIAM: Now
the kharif season has begun and as a
matter of fact, prices have started
falling down. [It is the anxiety of the
kisan to see that he gets a fair price
for his foodgrains, which is a very
legitimate claim. There also the
government is intervening by way of
support price operation. As far as
foodgrains are concerned, apart from
the general market, there are fairprice
shops where the quota has been in<
creased from 8 kg per person to 10 kg
In addition, they are entitled to get 2
kg more till we countermand this
order. That means, 12 kg per_person
are made available in all the cities
and industrial areas particularly.
Therefore, whatever might be the
market conditions, wherever we
operate these fairprice shops, there is
no question of foodgrain prices going
up. H he imagines that foodgrain
prices ure on the inerease, he is very
much mistaken about it.
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that there were some sort ef distor-
tions with regard to the edible oil
znd that also, we are trying to regu-
‘late now. Fortunately again the
groundnut have started arriving in
most parts of the country and, there-
fore, oil prices have stabilised. But
it is not the question of seasonal stabi-
Tisation but it is the question of stabi-
lisation throughout the year. For
this we are having a plan of building
up buffer stock by indigenous pro-
curement and also by imports so that
it will be possible for us to intervene
in the market when the prices show
an upward trend.

So far as sugar prices are con-
cerned, they are controlled now. The
market prices were increased to 335
,and we have fixed that rate as the
. market rate and we have immediate-
{1y brought down the excise duty so
that the prices at which the factories
i have agreed to sell would not go up.
. Therefore, to say that the Govern-
! ment is net conscious of these fac-
tors is, I sm afraid, shutting one’s
eyes to the realities and to various
actions which Government are taking
and are planning to take. This ijs one
{of the crucial strategies for our future.
;I would like to assure the hon. Mem-
‘bers that we would like to consoli-
- date the success that we have already
achieved on the price front. There is
no question of going back from this.
.In this matter, we have enough co-
operation from the workers, but I
would like to have the cooperation of
the hon, Members also.

—_—

12.07 hrs, /

PUBLIC ACCOUNTS COMMITTEE
TWwWO HUNDRED AND THIRTY FIRST AND
TWO HUNDRED AND THIRTY-EIGATH

; REPORTS

/

SHRI PRIYA RANJAN DAS
MUNSI (Calcutta—South): I beg to

2102 LS—2
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present the following Reports of the
Public Accounts Committee:—

(1) Two Hundred and thirty-first
" report on paragraph 11 of
/ the report of the Comptroller
and Auditor General of India
for the year 1372-73, Union
Government  (Defence Ser-
vices) relating to Procure-

ment of Oil
(2) Two hundred and thirty-

eighth Report on Action
Taken by Government on the

\/5 recommendation contained in

their Two Hundred and ele-
venth Report on ‘Estate Duty’
relating to the Department
of Revenue and Banking.

V12,08 hrs.

COMMITTEE ON THE WELFARE
OF SCHEDULED CASTES AND
SCHEDULED TRIBES \/

FIFTY-NINTH REPORT

SHRI NIHAR LASKAR (Karim-
ganj): 1 beg to present the Fifty-
ninth Report (Hindi and English ver-
sions) of the Committee on the Wel-
fare of Scheduled Castes and Sche-
duled Tribes on the Ministry of
Home Affairs—Reservations for, and
employment of, Scheduled Castes and
Scheduled Tribes in Irwin Hospital
and Department of Family Planning
and Health Services, Delhi Adminis-

tration,

12.09 hrs.
COMMITTEE ON SUBORDINATE
LEGISLATION
TWENTIETH REPORT

SHRI ANNASAHEB GOTKHINDE
(Sangli): I beg to present the Twen-
tieth Report of the Committee on Sub:/'
ordinate Legislation.



